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THE GAUHATI TIIGH COURT AT GUWAHATI
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

From: Shri Utpal Rajkhowa,
Registrar (Vigilance)
Gauhati High Court,
Guwahati.

To The District & Sessions Judge,

Kamrup (M)/ Kamrup, Amingaon/ Nagaon/ Morigaon/ Golaghat/ Jorhat/
Sivasagar/ Dibrugarh/ Tinsukia/ Dhemaji/ Lakhimpur/ Sonitpur, Tezpurl Darrang,
Mangaldoi/ Udalguri/ Bongaigaon I Barpetal Nalbari/ Dhubri/ Goalpara/ Baksa/
Hailakandi/ Karimganj/ Cachar, Silchar/ Chirang/ Dima Hasao/ Karbi Anglong/
Kokrajhar/ Hojai/Charaideo/ South Salmara-Mankachar/ Majuli/ Biswanath/
Bajali/ West Karbi Anglong.

Designation of Court of Chief Judicial Magistrate, Kamrup(M), Guwahati as
Special Couft U/s 435 of the Companies Act, 2013 for the State of Assam.

Sir/ Madam,

In continuation of this Registry's earlier letter No. HC.VII-1351201513009/A dated
30.05.2018 and enclosing herewith Notification dated the 24th July, 2020 of the Ministry of
Corporate Affairs, I am directed to inform you that the Court of Chief Judicial Magistrate,
Kamrup(M), Guwahati has been designated as Special Court relating to the trial of offences
under Section 435(2) (b) of the Companies Act, 2013 for the state of Assam.

Enclo :-As stated.

Sub

HC.Vrr-127 l20L9l 6 ils tA

Copv to :

Yours Sincerely,

- sd-
REGISTRAR (VIGILANCE)

dated ,Onrtorl

;fne Project Manager, Gauhati High Court, Guwahati with a request to upload this
letter along with the enclosed notification in the High Court website.

$r.t\nrt\\
REGISTRAR ruIGILANCE)

no.nc.vtt-tzl^oog 6174 aatd?4ihtulvzoz+.
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\{ITtrSTR}' OF CORPORT.TE .IFFAIRS

NOTITIC.{TION

Nerv Delhi. the 21th Jul1,. 20Jil

S.O.2{{5 (E).-Lr exercise of the porvers confer:'ed by sectir:r: {3-s of tbe Ciorapaaies Act.2013 (18 of
101-l)" tLe Cetral Golerru:rer:.i, q'ith the concru:rerlce of the Chief Justice of die Higi: Cou:t of Gaubati hereby
ciesigaat*s tlre {lor:rt n:enticned ir: cohlrnn (2} of the Table belorv as Special Cotsr for the purposes of pror.idir:g
spr**d1,trial of offel:r"'es n*der clause (bi of sub-sectiou (J) of sectir:u 435 oithe said Act. namell':-

[r.No. 01r12 :00]-CL-I (Vol.Ivjl

K.V. R \,IURTY. Jt. Secv.

51, No. {:ortr.l Jurisdictiou as Sp*t-ial Court

(11 c) (3)
t Coun of Chief ltrdic.ial llagisrate, Karutp {}1)

at Gus'aliati
State of Assaln.
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